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ME. SPEAKER: I am calling them 
only after the formal business is over. 
Now, papers to be laid on the 
Table.. .

SHRI SAMAR GUHA (Contain):
I have written to you...

•Not recorded.
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MR. SPEAKER: I have not called 

you.
SHRI SAMAR GUHA: I tried to 

obey you.. .
MR. SPEAKER: Order, please. You 

were not called. It will not go on 
record. We will just keep sitting and 
watching. The other alternative is ask 
you to withdraw from the House 
which I am not doing because today 
is the last day. We will listen to you. 
But nothing will go on record.

SHRI SAMAR GUHA: * *
MR. SPEAKER: Papers to be laid 

t>n the Table.

12.46 brs.
PAPERS LAID ON THE TABLE

N otifica tion  under R equisition ing 
and A cqu isition  o f  Im m ovable P ro

perty A ct, 195Z
THE DEPUTY MINISTER IN THE 

MINISTRY OF HEALTH AND FA
MILY PLANNING (SHRI A. K. 
KISKU): On behalf of Shri Uma
Shankar Dikshit, I beg to lay on the 
Table a copy of Notification No. &.O. 
3480 (Hindi and English versions) 
published in Gazette of India dated 
the 18th September, 1972, under sub
section (2) of section 17 of the Re
quisitioning and Acquisition of Im
movable Property Act, 1952. [Placed 
in library. See No. LT—4114/72*3 
Review  & A n nu al R eport or LO.C.

THE MINISTER OF LAW AND 
JUSTICE AND PETROLEUM AND 
CHEMICALS (SHRI H. R. GOKH- 
ALE): I beg to lay on the Table 
a copy each at the following 
papers (Hindi and English versions) 
under sub-section (1) of section 619A 
of the Companies Act, 1956:—

(1) Review by the Government 
on the working of the Indiap 
Oil Corporation Limited, 
Bombay, for the year 1971- 
72.


